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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 130 OF 2025

IN THE MATTER OF :
VARUN GULATI ...APPLICANT

VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS
SHORT REPLY ON BEHALF OF THE RESPONDENT NO. 5, I.E., MOHD

RIZWAAN ANSARI

MOST RESPECTFULLY SHOWETH :

1. That the present Short Reply is being preferred by the Respondent No.

3

5 in the above captioned Original Application, namely Mohd Rizwaan
Ansari  (hereinafter referred to as the “Answering
Respondent”), who is identified as the owner of a dyeing unit
located at Mohalla Hayatnagar, Tehsil and District Sambhal, Uttar
Pradesh.

That the present Original Application has been instituted by the
Applicant seeking, inter alia, directions to the Respondent No. 2
herein, i.e., Uttar Pradesh Pollution Control Board, to immediately
shut down the illegal dyeing units operated in Sambhal, Uttar Pradesh,
alleging violations of environmental norms and the operation of "Red

Category" units without necessary consents.

That the Answering Respondent humbly submits that on 08.01.2025,
the Respondent No. 2 (UPPCB) issued a Show Cause Notice bearing
Reference No. H22410/C7/Misc-709/2025. Subsequently, a Closure
Notice under Section 33A of the Water (Prevention and Control of
Pollution) Act, 1974, bearing Reference No.
H31033/C-7/Mis-709/2025 dated 04.08.2025, was issued and
received by the Answering Respondent on 08.08.2025.
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That in strict compliance with the said Closure Notice, the Answering

Respondent has completely shut down all operations of the said

dyeing unit. Furthermore, to ensure total cessation of industrial

activity, the Answering Respondent has also discontinued the water

and electricity supply to the premises.

That the Answering Respondent has formally recorded this compliance
through an Affidavit dated 13.08.2025, which was submitted to the
Respondent No. 2 (UPPCB) to notify them of the total closure. A True
Copy of the Compliance Affidavit dated 13.08.2025 submitted
by the Respondent No. 5 to the Respondent No. 2 Pollution
Control Board, has been attached and annexed herewith as
ANNEXURE R-1.

That it is submitted that since the primary grievance of the Applicant,
i.e., the operation of the illegal dyeing unit, has been addressed
through the rigorous enforcement of Section 33A of the Water Act by
the Respondent No. 2 (UPPCB) and the subsequent compliance by the
Answering Respondent, the present Original Application has been

rendered infructuous gua the Answering Respondent.

That it is further submitted that no fruitful purpose would be served
by continuing the present proceedings against the Answering
Respondent. Since the unit is no longer operational and essential
services have been disconnected, there is no ongoing threat of
pollution or violation of environmental laws by the Answering

Respondent that requires the intervention of this Hon'ble Tribunal.

That it is humbly also stated that the Answering Respondent was not
aware of the fact that its business, run to earn a livelihood, was in
violation of relevant environmental norms and laws ; however,
immediately upon receiving the notice from the Respondent No. 2
UPPCB, the Answering Respondent completely shut down the said
workshop. It is humbly submitted that after getting the intimation of
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the wrong done, the Answering Respondent immediately closed the
workshop, disconnected all essential services and has not repeated
the violation any further. The Answering Respondent tenders an
unconditional apology for these unintentional lapses and confirms
through the Affidavit dated 13.08.2025 that all operations have

permanently ceased, rendering the grievance against him infructuous.

That in view of the total cessation of work and the compliance verified
by the Respondent No. 2 UPPCB, it is most humbly prayed that this
Hon'ble Tribunal may be pleased to discharge the Answering
Respondent from the present proceedings and pass any other order as

it may deem fit.

That the present reply is a Short Reply filed for the limited purpose of
placing on record the compliance of the statutory directions by the
Answering Respondent. The Respondent No. 5 craves leave of this
Hon'ble Tribunal to file a detailed and comprehensive
response/counter-affidavit to the specific allegations raised in the
Original Application at a later stage, if so required or if the Hon'ble

Tribunal so directs.

PRAYER

In view of the foregoing submissions, it is humbly requested to this

Hon’ble Tribunal that it may be pleased to :

a.

b.

(G

Take the Short Reply of the Respondent No. 5 on record ;

Delete the Respondent No. 5 from the array of Parties in the present

Original Application ;

Pass any such and further order as this Hon'ble Tribunal deem fit and

4 N

RITESH'KHARE AND NAMRATA CHANDORKAR

proper in the interest of justice.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH AT NEW DELHI

0. A. NO. 130 OF 2025
IN THE MATTER OF :

VARUN GULATI ...APPLICANT
VERSUS
STATE OF U'h'AR PRADESH & ORS. ..RESPONDENTS
AFFIDAVIT

I, Mohd Rizwaan Ansari, S/o R.&ljﬁé'e_q CM],QD AIELLUL
Mohalla Hayatnagar Tehsil & District Sambhél Uttalj'I Pradesh do hereby
solemnly affirm and declare as under @ ' .

1. That I am the Respondent No. 5 in the present Origlnal Application,
and such I am conversant with the facts of the case and I am
competent to swear this Affidavit.

4, 1 say that I have gone through the accompanied Short Reply and
understood the same. I say that the same has been drawn under my
instructions and the contents of the same are true and correct to my
knowledge based on the records.

5. I say- that the Annexure(s) filed with the present Short Reply are True
Copies Qfathelr respective originals.
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Veriﬁe{:l"at 'Deﬂ)u on this Jil% day of jﬂ‘v\ ., 2026 that

the contents of the above affidavit are trug to.my knowledge; no part of it
is false. and nothing material has been condea_led therefrom.
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NOTARY PUBLIC
GOVT. OF INDIA, DF ¢ A?,S'T.D
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ADVOCATE (NOTARY)
Mob. No.: 8130128457
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M Gmail Magnus Legal <info@magnuslegal.in>

ADVANCE SERVICE || OA NO. 130 OF 2025 | VARUN GULATI V. STATE OF UTTAR
PRADESH & ORS.

1 message

Magnus Legal <info@magnuslegal.in> 27 January 2026 at 20:18

To: Mansi Chahal <mansichahal104@gmail.com>
Dear Sir,

Please find attached to this email the scanned copy of the "Short Replies" filed on behalf of the
Respondent Nos. 4 & 5 in the above captioned matter.
Kindly consider this as an advance and formal service of the same.

Thanks and regards,

Magnus Legal Services LLP
Head Office : D-359, LGF,

Block D, Defence Colony, New Delhi - 110024
Website : www.magnuslegal.in

Email : info@magnuslegal.in

Mobile/WhatsApp: 8287563364
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Caonfidentiality; This message and any attachment are confidential and may be privileged ar otherwise protected from disclosure.lf you are not the
intended recipient,please telephone or emall the sender and delete this message and any altachment irom your system. |f you are not the intended

recipient vou must not copy._this message or attachment or disclose the contents to any other person.

2 attachments

@ VARUN GULATI V STATE OF UTTAR PRADESH AND ORS __R -4.pdf
509K

.@ VARUN GULATI V STATE OF UTTAR PRADESH AND ORS __ R -5.pdf
401K



